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8 of the Company Application filed by the Applicant

Company.

15. The Applicant Company to serve the notice upon:- (i)

concemed Income Tax Authority within whose jurisdiction

the Petitioner Company,s assessment are made and situated

at Central circle 8(1) - Mumbai, AAYAKAR Bhavan, Central

Building, Maharshi Karve Road, Mumbai -400020. (ii) the

Central Govemment through the otfice of the Regional

Director, Western Region, Ministry of Corporate Affairs,

Mumbai Maharashtra (iii) the concemed Registrar of

Companies with a direction they may submit their

representations, if any, within a period of thirty days from the

date of receipt of such notice to the Tribunal and the copy of

auch representation shall simultaneously be served upon t}!e

Applicant comp,rny, failing which, it shall presumed that

authorities have no representation to mal<e on the proposal

as per Rule 8 of the Companies (Compromises, Arrangements

arld Amalgamations) Rules, 2016.

16. The Applicant Company to file an Alfidavit of Service of
tlle directions given by the Tlibunal not less than seven days

before the date lxed for holding the meeting and do report to
this tribunal that the direction regarding the issue of notices

have been duly complied with

BHASKiI,RT{ PANTUIII MOIIAIT
MEMBER (JI

M. K. SHRAU'AT
MEMBER (.,I

Date ,: 22.O9.2Ot2

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




